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C.A.N0s.3700-3712/2001

These appeals are allowed. The impugned judgment of the Full Bench of the High Court is set as
ide. In the facts and circumstances of the case there will be no order as to costs.

Hearing of this matter was confined to the legal issue referred to a Bench of five Judges as p

er the order of Reference dated 7th August, 2002. Through the above judgment we have answered
the Reference. Let the remaining cases be placed before an appropriate Bench for final dispo

sal.
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